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ORDER 

N.Prusty, J.M. 

rlr.L.K.Chatterjee, counsel leading Mr.B.P.Roy, counsel 

appearing for the departmental respondents in the OA, has filed 

this MA for correction in the order dated 19.12.2000 passed in 

MA 713 of 2000 arising out of OA 1202 of 96. It is submitted by 

the ld.counsel for the applicant in this MA, that in 3rd line 

of parayraph 3 of the impugned order dated 19.12.2000 by 

mistake the word 'JCA' has been typed in plac3e of 'JCPIA'. It 

is also submitted by the ld.counsel for the applicants *that 

there is no such post as JCA but the. actual post is JCMA. In 

that view of the matter he prays for correction of the order by 

inserting 'JCMAt in place of 'JCA'. 

2. 	Heard the ld.counsel appearing for all the parties. 

Considering the submissions made by ld.counsel for the parties 

the MA is allowed. Accordingly the word 'JCA' which appears in 

the 3rd line of paragraph 3 of the order dated 19.12.2000 be 

corrected and read as 'JCrIA'. Registry is directed to carry out 

the correction. However, the impugned order will be effective 

from the date the original order was passed. The other portion 

of the order will remain the same. No order as to costs. 
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